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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 818 OF 2022

IN THE MATTER OF:

SUO MOTU ACTIO IN ILLEGAL MINING FOR
EXCAVATION OF MORRUM AT NO. 824 A (KHAND ) IN
AREA 12.368 HECTARE AT VILLAGE AGORI KHAS,
TEHSL OBRA, DISTRICT SONBHADRA.

VERSUS
UNION OF INDIA& ORS. ....RESPONDENTS
INDEX
S.N¢ Particulars Pg No.

Objections to Report submitted by the
Joint Committee, on behalf of
Respondent Nos. 14 and 15, with
Affidavit

2. |ANNEXURE-1 [COLLY]
Copies of Lease Deeds of the Answering
Respondents

3. |ANNEXURE-2 [COLLY]

Copies of Maps, showing the layout of
the area in the vicinity of the lease
areas of the Answering Respondents

ANNEXURE-3 [COLLY]
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Copies ofsome of the short-term mining
permissions, granted in favor of the
local landowners by the  State
Government

ANNEXURE-4 [COLLY]

Copies of the letters written by the
Answering Respondents, along with the
newspaper clippings, highlighting the
rampant illegal mining being done by
the local landowners

ANNEXURE-S [COLLY]

Copies of the Replies to the Show
Cause Notices, submitted by the
Answering Respondents, along with the
Show

Cause Notices

ANNEXURE-6 [COLLY]

Copies of Documents, evidencing the
plantation done by the Answering
Respondents

ANNEXURE-7

Copy of Rule 17 of the District Mineral
Foundation Trust Rules, 2017
[amended in 2020]

ANNEXURE-8 [COLLY]

Copies of the consents, granted to the
Answering Respondents under the
Water (Prevention and Control of
Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution)
Act, 1981
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10. | ANNEXURE-9

Copy of the NOC dated 26.12.2021,
issued by the Uttar Pradesh Ground
Water Department in 3Favour of
Respondent No. 15

FILED BY:

[UTKARSH SHARMA] [SHARAD CHAUHAN]
Counsels forRespondent Nos. 14 and 15
139, Setalvad Block,

Supreme Court, New Delhi-110001

Mob:+91-9312061203
Dated: 03.03.2023 E-mail: utkarsh.sharma7@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 818 OF 2022
IN THE MATTER OF:

Suo Motu Action in Illegal Mining for excavation of Morrum at No. 824 Kha (Khand 4)
in area 12.368 hectare at Village Agori Khas, Tehsil Obra, District Sonbhadra

VERSUS

Union of India & Ors. ... RESPONDENTS

OBJECTIONS TO REPORT SUBMITTED BY THE JOINT
COMMITTEE, ON BEHALF OF RESPONDENT NOS. 14
AND 15, WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS

1. That the present Objections to the Joint Committee
Report, submitted before this Hon’ble Tribunal on
17.02.2023, are being filed on behalf of Respondent No.
14 [M/s Sudhakar Pandey and Associates]|, through its
Proprietor Mr. Sudhakar Pandey, and Respondent No.

15 [M/s New India Minerals]|, through its Proprietor Mr.

Surendra Tiwari.
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2. That by way of order dated 20.02.2023, passed in I.A.
Nos. 55/2023 and 56/2023, this Hon’ble Tribunal has
been pleased to permit the Applicant to withdraw herself
from the Original Application, with it being stated by the
Applicant in the Application for Withdrawal that the
Original Application had been filed by her at the instance
of some busybodies. In such circumstances, the
Answering Respondents are not providing a para-wise
response to the Original Application and are restricting
themselves to responding to the issue of illegal mining
highlighted in the Original Application and the
observations contained in the Report of the Joint

Committee.

3. That at the outset, the Answering Respondents crave
leave from this Hon’ble Tribunal to narrate certain facts,
which are necessary for the just and proper adjudication

of the present Application.
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4. That is respectfully submitted that four blocks of land
were carved out of Khasra No. 824 Kha, situated in
Village Aghori Khas, Tehsil Obra, District Sonbhadra by
the State Government, after obtaining No Objection
Certificates from the Divisonal Forest Officer, Obra
Forest Division, Sonbhadra as well as from the
Divisional Forest Officer, Kaimur Wildfile Sanctuary
Division, with the Answering Respondents in no manner
being involved in the process of earmarking of the blocks
of land for grant of mining leases. Since a detailed survey
had been done by the State Government before carving
out the blocks and NOC’s had been obtained from the
concerned authorities, there is no question of the blocks
of land being within the forest land or within the Eco

Sensitive Zone of the Kaimur Wildlife Sanctuary.

5. That after carving out of the blocks of land, auction
proceedings were initiated and a public advertisement

was published by the office of the District Magistrate,
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Sonbhadra informing the public at large about the grant
of mining leases in the four blocks of land, through the
process of e-tender cum e-auction. The Answering
Respondents participated in the auction proceedings
and emerged as the successful bidders in respect of two
out of the four blocks, with Respondent No. 14 being the
successful bidder in respect of Khand-4, measuring
12.368 Hectares, and Respondent No. 15 being the
successful bidder in respect of Khand-3 [16.194

Hectares].

6. That subsequently, after the deposit of the tender
security amount, Letter of Intent dated 18.03.2021 was
issued in favor of Respondent No. 14 and after sanction
of the Mining Plan and issuance of the Environmental
Clearance on 02.11.2021 and completion of other
formalities, including deposit of forty five percent of the
royalty payable in the first year of the lease deed [Rs.

4,59,49,594 /-], Lease Deed dated 01.01.2022 was
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registered in favor of Respondent No. 14, with a stamp
duty of Rs. 2,49,35,800/- being paid by Respondent No.
14 at the time of registration of the Lease Deed and Rs.

62,50,000/- as registration charges.

. That similarly, Letter of Intent dated 08.01.2021 was
issued in favor of Respondent No. 15 and after sanction
of the Mining Plan, issuance of Environmental Clearance
on 01.12.2021 and deposit of fifty percent of the royalty
amount payable for the first year [Rs. 5,51,89,152/-],
Lease Deed dated 13.12.2021 was registered in favor of
Respondent No. 15, with an amount of Rs.
2,69,55,000/ - being paid by Respondent No. 15 towards
stamp duty and Rs. 66,33,000/- towards registration

charges.

Copies of Lease Deeds of the Answering Respondents are

annexed and marked as ANNEXURE-1 [COLLY].
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8. That subsequent to the registration of the Lease Deeds,
when the Answering Respondents commenced their
mining operations, they realized that large-scale illegal
mining is being done by the local inhabitants/
landowners of the area in close vicinity to the lease areas
of the Answering Respondents, with attempts also being
made to infiltrate the lease areas of the Answering
Respondents. The Answering Respondents also came to
know that such illegal mining, on the part of the local
landowners, whose lands were situated all along the
river bed of River Sone, had been going on since before
the commencement of the mining leases of the
Answering Respondents and due to insufficient
replenishment in the area, there were pits present within
the lease areas of the Answering Respondents even

before their mining operations had commenced.

9. That when the Answering Respondents brought the

same to the attention of the local authorities, they were
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surprisingly informed that this menace has been going
on for some time and that they should be concerned
about their operations and it is their responsibility to
demarcate their area and ensure that the local
landowners are not able to infiltrate into their area.
Copies of Maps, showing the layout of the area in the
vicinity of the lease areas of the Answering Respondents,

are annexed and marked as ANNEXURE-2 [COLLY].

10. That the Answering Respondents were also informed
that under the Ret Khet Scheme, mining permissions,
for short periods of three months, were also granted by
the State Government to the Ilocal landowners,
permitting them to mine the sand found in their land.
However, the local inhabitants never confined
themselves to their land and did large scale illegal
mining in the entire area near the river bed. Some of the

short-term mining permissions, granted in favor of the
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local landowners by the State Government, are annexed

and marked as ANNEXURE-3 [COLLY].

11. That even though the access road to the lease areas
of the Answering Respondents passed through the land
of the local landowners and the Answering Respondents
had already been threatened with dire consequences in
case they tried to pose hurdles in the illegal mining being
done by the local inhabitants, who were large in number
and wielded great influence and were fully capable of
resorting to violence, the Answering Respondents still
mustered courage and brought this menace of large
scale illegal mining, being done by the local landowners,
to the attention of the authorities on several occasions,
through letters and representations. The menace of
illegal mining being done by the local landowners was
also highlighted by the local media through several news
reports. However, the local authorities lent a deaf ear to

all such complaints made by the Answering
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Respondents and to the news articles and it is then that
the Answering Respondents came to know through
sources that the local authorities work in collusion with
the landowners and secure illegal gains from them, in
return for not impeding their illegal operations. Copies
of the letters written by the Answering Respondents,
along with the newspaper clippings, highlighting the
rampant illegal mining being done by the local

landowners, are annexed and marked as ANNEXURE-4

[COLLY].

12. That due to the patronage enjoyed by them from the
authorities, the pace of the illegal mining being done by
the local landowners increased drastically after the
commencement of the mining leases of the Answering
Respondents, because the local inhabitants realized that
once the leaseholders of the other two blocks, which had
been auctioned and which, together with the blocks of

the Answering Respondents, encompassed the majority
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of the area in the river bed of River Sone, completed their
formalities and commenced their mining operations,
then it will be very difficult for them to undertake illegal

mining operations along the river bed.

13. That is respectfully submitted that even in the replies
submitted by the Answering Respondents to the
authorities, in response to the Show Cause Notices
dated 08.02.2022, 22.03.2022 and 10.05.2022 issued to
them for mining outside their lease area, it had been
categorically mentioned by the Answering Respondents
that they had not done any mining outside their lease
area and that the illegal mining, noticed during the
inspections, was being done by the local inhabitants and
the same had already been informed to the authorities
by the Answering Respondents. However, the
authorities, without considering the replies of the
Answering Respondents, proceeded in a pre-determined

manner and imposed penalties on the Answering
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Respondents for mining outside their lease area, in order
to safeguard themselves and cover the fact that illegal
mining was being done by the local landowners with the
patronage of the authorities. Copies of the Replies to the
Show Cause Notices, submitted by the Answering
Respondents, along with the show causes notices are

annexed and marked as ANNEXURE-S [COLLY].

14. That the Answering Respondents were contesting the
penalties imposed on them but in the meantime, the
authorities threatened that in case the penalties
imposed on the Answering Respondents are not
deposited, they shall stop their mining operations and
block the issuance of their OTP’s, which are required by
the Answering Respondents for generation of the MM-11
Forms. The authorities, acting on the said threat, once
even blocked the issuance of the OTP’s in the case of
both the Answering Respondents. Because of the said

situation, the Answering Respondents were constrained
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to deposit the penalties, amounting to Rs. 3,93,10,500/ -
in the case of Respondent No. 14 and Rs. 2,69,12,500/ -
in the case of Respondent No. 15, to the authorities. The
said deposit was made under protest by the Answering
Respondents without prejudice to their contentions on

the issue.

15. That it is categorically stated that no mining is being
done by the Answering Respondents outside their lease
area and even within their area, the Answering
Respondents have been undertaking mining after
ensuring strict compliance of the applicable norms,
while also complying with the conditions contained in
their Environmental Clearances. Contrary to the
observations contained in the Inspection Report
submitted to this Hon’ble Tribunal by the Joint
Committee, the Answering Respondents have ensured
that a motorable approach road is present from their

lease areas to the main road and adequate plantation
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has also been done by the Answering Respondents.
Copies of documents, evidencing the plantation done by
the Answering Respondents, are annexed and marked

as ANNEXURE-6 [COLLY].

16. That it is also pertinent to highlight that a huge sum
of money, amounting to 10% of the total sum of royalty
paid by the Answering Respondents to the State
Government [the total royalty was Rs. 10,21,10,208/- in
the first year in the case of Respondent No. 14 and Rs.
11,03,78,304 in the case of Respondent No. 135], has
been deposited by the Answering Respondents in the
Uttar Pradesh District Mineral Foundation Trust, which,
as per the mandate of Rule 17 of the Uttar Pradesh
District Mineral Foundation Trust Rules, 2017
[amended in 2020], is to be utilized for creating basic
infrastructure in the area, inter-alia including
construction and maintenance of approach road,

electricity, sanitation and providing drinking water
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supply and for undertaking environment preservation
and pollution control measures in the mining areas,
inter-alia including common plantation in/around area
affected by mining operations and measures to prevent
illegal mining. However, not a single penny out of the
said amount has been spent by the State Government
till date in either providing any facilities around the lease
areas of the Answering Respondents or in undertaking
measures to prevent illegal mining being done by the
local landowners, which could have drastically improved
the situation in the area. Presumably, this has not been
done by the authorities because the same would have
caused disruption in their designs to abet the illegal
mining being done by the local landowners. Copy of Rule
17 of the Uttar Pradesh District Mineral Foundation
Trust Rules, 2017 [amended in 2020] is annexed and

marked as ANNEXURE-7.
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17. That it is submitted that the Answering Respondents
are operating with valid permissions required by them
under the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981, with the latest consents being valid
till 31.12.2026 in the case of Respondent No. 14 and till

31.12.2024 in the case of Respondent No. 15.

Copies of the consents, granted to the Answering
Respondents under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981, are annexed and granted as

ANNEXURE-8 [COLLY].

18. That it is pertinent to mention that Respondent No.
15 has also got the No Objection Certificate [Valid from
20.12.2021 to 19.12.2026] issued from the Uttar
Pradesh Ground Water Department, in respect of the

borewell present in its lease area. In so far as
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Respondent No. 14 is concerned, contrary to what has
been stated in the Report of the Joint Committee, it is
respectfully submitted that there is no borewell situated
inside the lease area of Respondent No. 14 and the water
required for drinking and other activities is procured by
Respondent No. 14 from external sources at its own
cost. Hence, there is no question of any permission
being required in respect of any borewell by Respondent
No. 14. The said position can be easily verified through
an inspection of the lease area of Respondent No. 14.
Copy of the NOC dated 26.12.2021, issued by the Uttar
Pradesh Ground Water Department in favor of
Respondent No. 15, is annexed and marked as

ANNEXURE-9.

19. That it is also apposite to mention that without
conducting a fact finding exercise and without studying
the role of the local inhabitants/landowners, a blatant

and partisan attempt has been made by the Joint
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Committee, comprising of members of the local
authorities, who are fully aware of the real ground
situation, to safeguard themselves and mask their
collusion with the local landowners, by attributing all
mining done in the entire area, adjacent to the river bed
of River Son in Village Aghori Khas, to the Answering
Respondents and recommending imposition of
Environmental Compensation on the Answering
Respondents, without any fault on their part. The
various complaints given to the authorities by the
Answering Respondents, as well as the various news
reports, highlighting illegal mining being done by the
local landowners, have been deliberately concealed by
the Joint Committee from this Hon’ble Tribunal, in order
to unfairly and unjustifiably lay the blame on the

Answering Respondents.

20. That the Joint Committee, acting contrary to the

directions of this Hon’ble Tribunal, contained in order
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dated 16.11.2022, also neither interacted with the
Answering Respondents at the time of the inspection nor
did it provide any intimation of the inspection to the
Answering Respondents, which would have enabled the
Answering Respondents to apprise the Committee
member, who had come from outside, about the correct
position. The Joint Committee conducted the inspection
in a superficial manner and without applying its mind or
seeking to ascertain the correct position or make a
proper assessment of the quantum of illegal mining,
resorted to assumptions and conjectures in attributing
the entire fault to the Answering Respondents and
recommending imposition of an exorbitant amount as

environmental compensation on them.

21. That it is humbly submitted that if the Answering
Respondents had to undertake illegal mining like the
local landowners, then they could have done the same

without subjecting themselves to the regulatory
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framework and without spending huge sums of money,
amounting to several crores, in taking part in the
auction proceedings, getting their lease deeds registered
and paying royalty to the State Government, apart from
GSTw18% and contribution into the District Mineral
Foundation Trust@10%. It is very unnatural that the
Answering Respondents will be willing to put at risk
such substantial investments and the future of their
Lease Deeds, which are for a duration of five years, by
indulging in illegal mining from the first year of their
lease itself and getting some little gains through the

saimne.

22. That the fact of the matter is that the Answering
Respondents are themselves the victims in the present
case, as they have first been threatened with dire
consequences by the local landowners, have not received
any help or support from the authorities, who are hand

in gloves with the local landowners, and now it is the
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Answering Respondents who are sought to be made the
scapegoats by the authorities for the illegal mining done
in the area, despite the authorities being fully aware that
the Answering Respondents have got absolutely nothing

to do with the same.

23. That it is respectfully submitted that a fair, impartial
and a proper fact finding investigation by an
independent agency, shall reveal the truth behind the
matter and shall help in uncovering the collusion of the
authorities with the local landowners, because of which
large scale illegal mining has taken place on the river
bed of River Sone and which has also caused a lot of
harassment and inconvenience to the Answering
Respondents. It is humbly prayed that this Hon’ble
Tribunal may kindly order such an inquiry so as to
safeguard the environment and also to find the real

perpetrators behind the illegal mining.
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24. That it is again reiterated that the Answering
Respondents have always done mining within their area
and within the limits specified in their Environmental
Clearance. The same can be evidenced from the MM-11
Forms generated in respect of the lease areas of the
Answering Respondents. Further, the trucks of the
Answering Respondents, carrying the mined material
from the lease areas, are also regulated by the mining
department so there is no question of the Answering
Respondents indulging in any illegal mining or
transporting illegally mined material. Further, the JCB
machines, reference to which has been made in the Joint
Committee Report, are used by the Answering
Respondents within their lease areas for lifting the
mined material but the same are not used outside the
lease areas by the Answering Respondents for any
purpose, leave alone for river bed mining. It is submitted

that the local landowners have been using machines
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during their illegal mining operations and information
regarding the same has been given to the authorities by

the Answering Respondents.

25. That as is evident from the above submissions, the
illegal mining in the area around the lease areas of the
Answering Respondents is being undertaken by the local
landowners, with the collusion and support of the
authorities, with an attempt being made to lay the blame
for the same on the Answering Respondents. In such
circumstances, it is respectfully prayed that this Hon’ble
Tribunal may direct for a fair, impartial and independent
inquiry and investigation to be conducted, with a fair
opportunity to the Answering Respondents to participate
in the same, which shall unravel the truth and unmask
the real perpetrators of the illegal mining. The Answering
Respondents undertake to render full assistance and co-
operation in any such inquiry which may be held

pursuant to the directions of this Hon’ble Tribunal.



317

26. That it is also prayed that since no illegal mining is
being done by the Answering Respondents, this Hon’ble
Tribunal may kindly be pleased to vacate its order dated
20.02.2023 and while dismissing the present Original
Application qua the Answering Respondents, permit the
Answering Respondents, premised on them being
subjected to the strictest regulatory supervision and
oversight while undertaking their mining operations, to
resume their mining operations, in consonance with

their lease deeds.

FILED BY:

[UTKARSH SHARMA] [SHARAD CHAUHAN]

Counsels for Respondent Nos. 14 and 15

139, Setalvad Block,

Supreme Court, New Delhi-110001

Mob:+91-9312061203

Dated: 02.03.2023 E-mail: utkarsh.sharma7@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 818 OF 2022
IN THE MATTER OF:

Suo Motu Action in Illegal Mining for excavation of Morrum at No. 824 Kha
(Khand 4) in area 12.368 hectare at Village Agori Khas, Tehsil Obra
District Sonbhadra ’

Vs.

Union Of India & Ors. ...Respondents
AFFIDAVIT

|, Sudhakar Pandey S/o Sri Dudh Nath Pandey aged about 67
years, R/o Ward No. 11, Civil Line’ Road, Vikas Nagar,
-Robertsganj. Sonbh;dra. Uttar Pradesh, Prop M/s Sudhakar
Pandey and Associates presently at New Delhi, do hereby

solemnly affirm and state as under:

1. That | am the Respondent o. 14 in the abovenamed

original application and | am well versed with facts and
circumstances of the case therefore competent to swear

the present affidavit.

2 That the contents of the present affidavit are drafted under

my instruction and the same are believed to be cqrrect as
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3. That no part of the affidavit is false and nothing material

fact has been cbncealed therefore.

AP R
(DEPONENT)

VERIFICATION:
|, the above named deponent do hereby verify that the
contents of the above stated Para no. 1 to 3 are true and
correct to best of my knowledge and belief. No part of it is;
false and nothing material has been concealed therefrom.

Verified at on this the  day_of FetvdaRy, 2023

N A T
= _y R
2 it
DEPONENT

T AWI'TES_TED '

a‘ IJI
NOTAJPULE.L[C‘. DELHI

GOVT. OF I
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 818 OF 2022

IN THE MATTER OF:

Suo Motu Action in Illegal Mining for excavation of Morrum at No. 824 Kha
(Khand 4) in area 12.368 hectare at Village Agori Khas, Tehsil Obra,
District Sonbhadra

Vs.

Union of India & Ors. ...Respondents

AFFIDAVIT

[, Surendra Tiwari S/o Sri Atmaram Tiwari, aged
about 65 vyears, Rjfo 190 Govindpur Ganeshpur,
Akbarpur, Afnbedkar Nagar, Uttar Pradesh-224122, Prop
M/s New India Minerals presently at New Delhi, do h(:reby

solemnly affirm and state as under:

1. That I am the Respondent No. 15 in the abovenamed
original application and I am well versed with facts
and circumsfgances of the case therefore competent
to swear the present affidavit.

2. That the contents of the present affidavit are drafted

under my instruction and the same are believed to

LARPN
be correct as per fb .\.%ZB’EW ,;{nowledge and belief
X

ﬁ"\\ ] T4k

» ( e
'ﬂﬁ ! ““ﬁ”i}:; g g i/)
“-\G‘}\D i{;;_._;,_ﬁfﬁ,{c ‘f




and the same are read over to me in Hindi

vernacular.

. That no part of the affidavit is false and nothing

material fact has been concealed therefore.

< Uul
(DEPONENT)

VERIFICATION:

1, the above named deponent do hereby verify that
the contents of the abofe stated Para no. 1 to 3 are
true and correct to hest of my knowledge and belief.
No pé.rt of it is false and nothing material has been
concealed therefrom.

Verified at on this the _;:;ﬁay of February, 2023

Ly R L
N
NP e
NOTA ﬁ;hsi OELME DEPONENT

GOVT. OF I,
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INDIA NON JUDICIAL

Government of Uttar Pra‘d_esh

e-Stamp

: IN-UP86212199502061T
Certificate Issued Date ‘ .- 30-Dec-2021 01:24 PM
Account Reference :SHCIL (F1)/ upshcil01/ ROBERTSGANJ/ UP-SNB
Unique Doc. Reference . SUBIN-UPUPSHCIL0162631641596484T
Purchased by : MS SUDHAKAR PANDEY AND ASSOCIATES
Description of Document . Article 35 Lease
Property Description : ARAZI NO-824 KHA(KHAND-4)AREA 12.368 HECTARE VILL-

AGORI KHAS, TEH-OBRA,DIST- SONBHADRA(MINING LEASE)

Consideration Price (Rs.)
First Party :  DIST MAGISTRATE SONBHADRA BEHALF OF GOVERNOR OF

UP AL
Second Party : MS SUDHAKAR PANDEY AND ASSOCIATES o -
Stamp Duty Paid By :  MS SUDHAKAR PANDEY AND ASSOCIATES °
Stamp Duty Amount(Rs.) . 2,49,35,800 e

(Two Crore Forty Nine Lakh Thirty Five Thousand Elght Hundred

only)
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v N Statutory Alert: I
-“1 N 1. The authenticity of this Stanspices Y 3h e Stanip h 4 Stock Holding
Z. % Any discrepancy in the details on mss Cemﬂccu andls avnﬂab!c an lhe wehsun i M-m App s mp s iiny n 4.
yo! 2 The onus of checking the legitimacy is on the usars of Lhe cartificate.

LJ%’ . 3.incase of any dcrepancy please inform the Competent Authority,
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Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)
First Party

Second Party
Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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INDIA NON JUDICIAL
Government of Uttar Pradesh

e-Stamp

IN-UP87167554380378T

31-Dec-2021 11:30 AM

IMPACC (SH)/ upshimp17/ ROBERTSGANJ/ UP-SNB
SUBIN-UPUPSHlMP1764890663863997T

MS SUDHAKAR PANDEY AND ASSOCIATES

Article 35 Lease

ARAZI NO-824 KHA(KHAND-4)AREA 12.368 HECTARE,VILL-
AGORI KHAS,TEH-OBRA,DlST-SONBHADRA(MINING LEASE)

DIST MAGISTRATE SONBHADRA BEHALF OF GOVERNOR OF
UP

MS SUDHAKAR PANDEY AND ASSOCIATES

MS SUDHAKAR PANDEY AND ASSOCIATES

100
(One Hundred only)

@
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Statutory Alert:
1, The authenticity of this Stanip centficate should be verdied at 'wwaw shcliestamp cont’ of using e-Stamp Mohite App of 3toak Hong

Any discrepancy In the detalls on this Certificaie and as avallable on the website i Mobile App renders itinyaia
2 The onus of checking the lsgtimacy 1S 0n the users of the cartificats,
3. In rase of any discrepancy plaase mnform the Competent Authonty.
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(3)

Y0 TR WY U TAIRiTeH gRI-A GeraR uved A W0
ey Ao | @ma s, NEewd, SFYe-das  Algd TR
9415206498 F0WTT 3MZ0SI0 associates.sudhakarsbrl@gmail.com (ﬁR}f 3T ‘E\ém
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To
The District Magistrate,

Mines Section
District Sonbhadra.

Dated the 24" FEB, 2022

Subject: Show cause Notice No. 6061/Khanij/2022 dated 08.02.2022 —
Clarification reg.

Respected Sir,

With reference to the Show cause Notice issued vide letter No.
6061/Khanij/2022 dated 08.02.2022 on behalf of New India Minerals it is
denied that there has been any illegal miningby the Firm on the northern side
towards village Karghara on the River Son, outside its mining area at Araji No.
824-Kha, Khund-3 in Village AghoriKhas.

s In this regard we would like to draw your kind attention to our several
complaints to the Mines Officer about illegal mining on Son River being
carried out by the local contractor who had been allotted mining right under
the ‘Ret Khet Scheme’ in very close proximity of the area leased to New India
Minerals. It has also been pointed out that the said contractor has also been
illegally extracting sand &moiruni from another area in Khund-2 at Araji No.

824-Kha in Village AghoriKhas.

3. Thus, in our humble submission, the act of illegal mining being carried

‘ 0% u"?:"c‘“kout by a local contractor who also happened to be wilding considerable
f"ﬂ.ﬁ‘ WS T Tnf],uence, is being alleged against New India Minerals which is unjust and

.",__/ 3 -~
e ' Qn{alr

':E-" t\

Ty o m——— 4. " In view of the above clarifications, it is requested that the cost/penalty

of Rs.33,41,900/- imposed on us may be reviewed and rescinded.

COPY '
MINING OFFICE (SONBHADRA) ;
ours truly,

(SurendraTiwari
For and on behalf of M/s New India Minerals.
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To :
The District Magistrate,
Mines Section

District Sonbhadra.

Dated the 14" May, 2022

Subject: Show cause Notica Mo. 379/Khanij/2022 dated 10.05.2022 -
Clarification reg.

Respected Sir,

With reference to the Show cause Notice issued vide letter No.
379/Khanij/2022 dated 10.05.2022 on behalf of M/s New India Minerals which
has been granted mining rights for 5 years at Araji No. 824-Kha, Khund-3'in
Village AghoriKhas,the following clarifications are submitted:

() As regards the allegation that during the course of joint inspection
carried out on 06.05.2022 by the Mines Officer, Mines Inspector and Mines
Surveyor, the team observed that there was no boundary pillars and sign
board in the mining area leased to M/s New India Minerals, the same is
vehemently denied. In this regard it is further submitted that firstly, as per the
terms and conditions of the Lol, M/s New India Minerals was required to
indicate the GPS Coordinates in the Map and erect boundary pillars to identify
the mining area. The aforesaid task was required to be completed in the
presence of officers from Revenue and Chakbandi Departments before
execution and registration of the mining Lease Agreement. Therefore, it is
impossible for the Firm not to erect boundary pillars to identify the mining
area. Secondly, the leaseho!d area of M/s New India Minerals has been
repeatedly inspected by the Joint Team led by the Mines Officer, Sonbhadra
on earlier occasions on 21.01.22, 03.02.22, 08.02.22, 22.03.22 and it is for
the first time this allegation of absence of boundary pillars and sign board in
the mining area has been made.

(i) Similarly, the allegation that only two CCTV Cameras were found to be
installed in the mining area in place of the required four CCTV Cameras, is
made for the first time although the leasehold area of M/s New India Minerals
has been repeatedly inspected by the Joint Team led by the Mines Officer,
Sonbhadra on earlier occasions. It is submitted that four CCTV Cameras are
installed in the mining area leased to the Firm.

(iiy  As regards the allegation that two vehicles were found to be standing
near the weigh bridge without e-MM-11 permit, these trucks were yet to be
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loaded and the process of OTP generation was being carried out which was
disrupted due to the visit of the inspection team.

(iv)  As regards allegation of illegal mining by the Firm in the forest area of
village Kargharaon the eastern side of the leasehold area, several complaints
have been made in the past to the Mines Officer about illegal mining on Son
River being carried out by the local contractor who had been allotted mining
right under the 'Ret Khet Scheme’ in very close proximity of the area leased
to New India Minerals. It has also been pointed out that the said contractor
has also been illegally extracting sand &morrum from another area in Khund-2
at Araji No. 824-Kha in Village AghoriKhas. The allegation there has been any
illegal mining by the Firm, is denied.

2. In view of the above clarifications, it is requested that the cost/penalty
of Rs.2, 69, 12, 500/- imposed on us may be reviewed and rescinded. We
also request for a personal hearing to resolve the issues raised in this SCN.

; 3 Further, it is respectfully submitted that till the issue is finally resolved,

no unilateral decision may be taken to the disadvantage of our Firm.

COPY
MINING OFFICE (SONBHADRA) _ .
\wburs truly,

(Surendra Tiwari)
For and on behalf of M/s New India Minerals.
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The District Magistrate,

Mines Section
District Sonbhadra.

Dated the 31% May, 2022

Subject: Show cause Notice No. 379/Khanij/2022 dated 10.05.2022 —Payment
of penalty under protest — reg.

Respected Sir,

Kindly refer to our letter dated 18" May, 2022 fumishing clarification on
behalf of M/s New India Minerals on the points raised in the Show cause
Notice issued to us vide letter No. 379/Khanij/l2022 dated 10.05.2022 in
respect of mining rights granted for 5 years at Araji No. 824-Kha, Khund-3 in
Village Aghori Khas, tehsil Obra in district Sonbhadra.

2. Unfortunately, OTP required for generation of e-MM-11 permit for
transportation of minerals from the aforesaid site allotted in favour of M/s
New India Minerals has been stopped by the District Mining Officer with effect
from 5.00PM on 29" March, 2022 without any further Order inspite of the

clarification furnished by us to the Show cause Notice No. 379/Khanij/2022
dated 10.05.2022.

3. In the circumstances, in order to avoid continuous loss, pending a final
settlement of the issues raised in the aforesaid SCN, we are hereby depositing
Rs. 1.00 Crore under protest and without prejudice to the position taken by us
in the matter. -

4.  Accordingly, a sum of Rs. 1 Crore (Rupees One Crore only) has been
deposited in Account No. through RTGS (as per
particulars enclosed) with the request to resume the OTP at the earliest.

énc,%%c&c hedk no - 6oo (12

Cheel o - ool ||
Encl: Photocopy of RTGS

Yours truly,

\gy\% (Surendra Tiwari)

For and ®n behalf of M/s New India Minerals.
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ANNEXU

=N Al \
\E0 (VULLTY) Cash memo

mtva waery PINDRA BAZAR, VARANAS'
PIN CODE = 221206 Mob. No. B299285716,

n & Gardening Servit Email Id - sunilsingh198@amall.com

Bill No, © 223 Date: 21/8/22
Work Order No : W.0. Date
| Buyer Name : Sudhakar Pandey and associates | Consingee Name -Sudhakar pandey and associates
Aghori,chopan senbhadra
SN Description HSNOS | Gy, | Rele | Amoum
1 Mahogani 2 fit 06 1200 30 36000
2 Sagaun 2 fit 1000 20 20000
3 Mango biju 3 fit 200 60 12000
+ Guawa allahabadi 3 fir 200 50 10000
5 Shisham 3 fit 500 40 20000
B Lemon kagaji 1 fit 100 50 5000
7 Jackfruit Biju 3 fit 100 a0 6000
Neem 5 fit 50 40 2000
Total 3350 111000

7 One lakh eleven thousand only

Our Bank Detalls:- sunil kumar singh

Bank Mame : HOFC bank
AJC No. ; 502000471120934, IFSC CODE . HDFCOO09138
For Atmiya Nursery
Note- transportation and labour charge will be extra for your doarstep 2 month warranty for all plants

except seasonal flower water and electricity must be available by garden owner.
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ANNEXURE 7

. International Environmental
Law Research Centre

Uttar Pradesh District Mineral
Foundation Trust Rules, 2017

This document is available at ielrc.org/content/e1720.pdf

Note: This document is put online by the International Environmental Law Research
Centre (IELRC) for information purposes. This document is not an official version of
the text and as such is only provided as a source of information for interested
readers. IELRC makes no claim as to the accuracy of the text reproduced which
should under no circumstances be deemed to constitute the official version of the
document.

International Environmental Law Research Centre
info@ielrc.org — www.ielrc.org
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Uttar Pradesh Shashan 3 8 9
Bhootatva Evam Khanikarm Anubhag

In pursuance of the provisions of clause (3) of Article 348 of the

Constitution, the Governor is pleased to order the publication of the following
English translation of Notification no 866 /86-2017-132/2016, dated 03 May 2017

Short title,
extent and
commencement

Definitions

NOTIFICATION
No. 866/86- 2017-132/2016
Lucknow , Dated - 7§ May, 20 17

In exercise of the powers conferred by sub-section
(3) of sections 9-B, 15 and 15A of the Mines and Minerals
(Regulation and Development) Act, 1957 (Act no 67 of
1957), the Governor is pleased to make the following rules
with a view to regulating the composition and functions of

the District Mineral Foundation Trusts established in
Government notification no.489/86-2017-132/2016 dated

25.04.2017 and prescribing the manner for carrying
development activities in the affected areas of mining
activities. '

The Uttar Pradesh District Mineral Foundation Trust Rules, 2017

1. (1) These rules may be called the District Mineral
Foundation Trust Rules, 2017.

(2) They shall apply to all minerals except mineral
oil. $

(3) They shall be deemed to have come into force on
the 12th day of January, 2015.

2. (1) In these rules, unless the context otherwise
requires,- ' ' §

(a)Act’” means the Mines and Minerals
(Development and Regulation) Act, 1957, as
amended from time to time;

(b) ‘affected area’ means any area where mining
operation is being done or going on;




Objectives of 3.

the trust

(c) ‘affected person’ means a person who sustain
injury in person or sustain damage of his 390
property by mining related activity;

(d)Fund' means the Fund of a Trust;

(e)'Government’ means the State Government of
Uttar Pradesh;

() ‘holders of concessions’ means any holder of
mining lease, prospecting licence or mining
permit graﬂted under the provisions of the Act
and the rules made thereunder;

(¢) ‘Minerals’ and ‘Minor minerals’ means such
minerals as defined in section 3 of the Act;

(h) ‘Rules 1963’ means the Uttar Pradesh Minor
Minerals (Concession) Rules, 1963;

(i) 'Schedule’ means a Schedule to the Act;

() ‘Trust’” means ‘District Mineral Foundation’
Trust notlﬁed in Government notification no.
489/ 86-201 '7—1 32/2016 dated 25. 4. 2017

(k)'Trust Deed' means the deed executed by the
State Government in favour of the T-rustees;

(1) ‘Trustee/ Trustees' means the person/persons
appointed by the State Government for the
purpose of governmg the Trust;

(2) Word and expressions not defined in these rules
shall have the same meaning as assigned to
them under the Act and Rules 1963.

The objectives of the trust will be :-

(i) to work for the interest and benefit of persons and
areas affected by mining operations or other related
activities and transportation of minerals;
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Composition and 4.
management of
the Trust

(i) to utilize the funds collected in the District
Mineral Foundation for the benefit of affected person
or areas;

(iii) to utilize the funds on the advice of concern
Gram Panchayat to develop the village road, watering
place and other general facilities.

The Composition and management of the Trust shall
be:-

(1) The trust shall consist of a Governing Council

and a Managing Committee.

(2) The authority to manage the trust shall vest in
the Governing Council.

(3) The governing Council shall consist of -

391

(a) District Officer / Collector Chairman
(b) Divisional Forest Officer - ] Member
(c) Chief Medical Officer ' Member
(d) Executive Engineer, Public Member
Work Department
(e) District Basic Education - Member
Officer ' :

() District Panchayati raj officer Member
(g) District Mines Officer Member Secrefary
(h) Two Mining Lease Holder as Member

nominated by District Officer

(i) One representative of the Member

institution using the mineral,
if any -
(j) Representatives of the directly Member

affected areas as nominated
by District Officer

(4) The tenure of a non official member shall be for
three years.

&




fs“'l (5) The tenure of an official member shall cease to
- hold office when he/she ceases to hold the 392
Government post. | |

(6) The day to day functioning of the Trust shall vest
in the Managing Committee.

(7) (a) The Managing Committee shall consists of —

(i) District Officer / Collector Chairman

(ii) Additional District Officer Member
(Finance and Revenuc)

(iij One of the Sub- Divisional Member
Magistrate as nominated by
District Officer

(iv) District Mines Officer - Member Secretary

(b) The tenure of an official member of the
Managing Committee shall cease to hold office of
member when he/she cease to hold Government
post- '

Punchionsofthe  De (1) Periodic meetings of the Trust in the presence of

Trust more than 50 % member as mentioned in rule 4 will
be held under the chairmanship of the District Officer
and as far as possible, such meeting will be organized
monthly. '

(2) Proposals for the benefit of the persons and area
affected by mining operations shall be prepared and
be submitted by concern Mining Officer -/ Mining
Inspector in consultation with concerned department.
(3) The proposal may be of following nature :-

(a) Basic infrastructure of the area e.g. construction
and maintenance of approaching  road,
electricity, sanitation, drinking water facility,
hand pump and other public utility work;

(b) Common plantation in / around area affected by
mining operations ;




ki

Powers &
functions of the
Governing
Council

(c) any other activities approved by the Trust in the
interest of Mineral Development;

(4) In the meeting of the Trust proposal submitted by
the Mining Officer/Mining Inspector shall be
examined. The Trust may approve, modify or reject
the proposal.

(5) In Schedule Areas and Tribal Areas,
recommendation of Gram panchayat shall be obtained
before implementation of the approved proposal by
the Trust.

6. The Governing Council shall be responsible for, -

(i) laying down the broad policy framework for the
functioning of the Trust and review its working from
time to time;

(ii) drawing up and approving of Annual Action Plan
and the Annual Budget. of the Trust. The Annual
Action Plan must be prepared and approved by the

Governing Council at least one month before the

commencement of the financial year. The Annual
Action Plan shall contain the list of schemes and
projects with the tentative provisions thereof;

_ Provided that if for ‘any reason whatsoever, the
Governing Council could not prepare and accord
approval to the Annual Plan and the Budget within
the specified time, the Chairman shall have power to
prepare the Annual Action plan and the Budget of
the Trust and to approve the same recording the
reasons therefore. The Budget so prepared shall be
deemed to have been duly prepared a:ld approved by
the Governing Council; | s

Provided further that while preparing the
Annual Plan for the next financial year, the sum

total of the past commitment and liabilities spilling

over shall be assessed. To maintain financial
discipline and timely completion of project, the sum
total of the past liabilities and commitments and the
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b

Meeting of the
Governing
Council

Meeting of the
Managing
Committee

Powers and
Functions of the
Managing
committee

new schemes being proposed should not 1n any case
exceed the Three times the expected inflows in the
Trust fund for the next financial year.

(iii) approving such other expenditure, in furtherance
of the objects of the Trust from the available Trust
Fund in such manner as may be prescribed by the
State Government.

(iv) approving the recommendations of the Managing
Committee..

(v) approving the annual reports and audited

accounts of the Trust within 60 days of the closure
of the previous year.

(i) The Governing Council shall meet as often as
necessary but at least once every quarter.

(ii) The Meeting of Governing Council shall be
convened as directed by the Chairman.

. (iii) The Quorﬁm for such meéting shall.be one thi..rd

of the total members of the Governing council.

The meeting of the Managing Committee shall be
held at least six times in.a financial year and it shall
be convened as decided by the Chairman of the

| Managing Committee.

The Managing Committee shall;-

(i) exercise due diligence in carrying out its duties for
protecting the interests of the Trust;

(ii) ensure timely collection of Contribution Fund
from the concerned Mining Lease Holders in
accordance with the provisions of the Act, Rules
made thereunder and the guidelines of the Central
Government and State Government issued from time
to time;
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Contribution to
the Trust Fund.

10

(iii) prepare the Master Plan / Vision Document for
the activities of the Trust;

(iv) assist in the preparation of the Annual Plan and
the Annual Budget of the Trust along with the
proposed Schemes and Projects;

(v) supervise and ensure the execution of the Annual
Plan and the approved Schemes and Projects;

(vi) accord sanction to the projects, release and
disburse the Trust Fund for the purpose;

(vii) operate the Trust Fund and to invest the same
in a diligent manner and to open Bank Accounts in
the name of the Trust and operate such Accounts
and investments; '

[viii} monitor the progress of the utilization of Trust
Fund; '

(ix) place the audited accounts along with an Annual
Report before the Governing Council for its approval
within 60 days of close of financial year;

(x) do all other things which are necessary for
smooth functioning and management of the Trust;

(xi) regulate the procedures for the functioning of the
Trust;

. (1) In case of major minerals :-

(a) the holder of a mining lease granted before the
date of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act,
2015, shall in addition to the royalty, pay to the
Trust of the district in which the mining operations
are carried on, an amount not exceeding the
royalty paid in terms of the Second Schedule in
such manner and subject to the categorization of
mining leases and the amounts payable by the
various categories of lease holders, as may be
prescribed by the Central Government.
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Expenditure
from the Trust

Fund

Accounts and
Audit of the
Tust

(b) the holder of a mining lease or a prospecting
licence cum mining lease granted on or after the
date of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act,
2015 shall in addition to the royalty, pay to the
Trust of the district in which the mining operations
are carried on, an amount which is equivalent to
such percentage of the royalty paid in terms of the
Second Schedule, not exceeding one - third of

such royalty, as may be prescribed by the Central

Government.

(2) In case of minor minerals :-

The holder of every mineral concession / permit
shall in addition to the royalty, pay to the Trust of
the district in which the mining operations are
carried on, an amount which is equivalent to 10%
of royalty or as may be prescribed by the State
Government from time to time.

(3) Concern Mining Officer/ Mining Inspector shall be
responsible for collection of Trust Fund and shall
deposit the same in Trust account opened in any
scheduled bank as demded by the Trust.

1. The funds available with the Trust Fund can be used
for all or any of the following purposes :-

(i) expenditure on the approved propbsal :

(ii) upto 5 % on the Administrative expenditure of the
Trust ;

12. (1) The accounts of the Trust shall be audited by
the Director of Geology and Mining Uttar Pradesh

through a qualified auditor.

The Trust shall submit an annual report and

comphance of the audit report to the Director,
D1rectorate ‘of Geology and Mining Uttar Pradesh.

VI gk
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nagementof ~ 13.The management of the trust shall vest in a 397
e sl ' Governing Council, which shall consist of all the
' members of the Trust. However, the day to day
management of the Trust shall be managed by a
Managing Committee, as defined in sub rule (7) of rule
(4) above. The State Government may however decide
to alter the composition of the Managing Committee at
any time.

Decisions of the 14. (1) All decisions shall be taken by the Trustees in

Trustees the meeting of the Governing Council and every -
meeting of the Governing Council shall be deemed to
be a meeting of the Trust.

(2) All decisions of the Governing Council shall be
taken by the majority of the members present and
voting. In case of tie the Chairman of the meeting
shall have a casting vote.

(3) Unless agreed by the State Government the
Trustees shall not amend any part of the Trust Deed.

(4) Trustees, Governing Councﬂ and the Managing
Committee shall “act in accordance with the
directions, guidelines etc.” issued by the State
Government from time to time. :

Operationof ~ 15.The Trust fund shall be kept in any scheduled

;{Ei;msz _ Commercial Nationalized Bank only in the name of
the Trust. The bank account shall be opened with
the prior approval of State Government and the
account thereof shall be operated under the joint
signatures of the Member - Secretary and a member
of the Managing Committee  authorized by the
Managing Committee. The Trust shall maintain the
books of account of this Fund.

Scope of the 16. (1)The Pradhan Mantri Khanij Kshetra Yojana
Trust. (PMKKKY) and other. welfare schemes of the State
i and Central Govérnment shall be implemented by

the Trust of the respective districts using the funds

accruing to the Trust . The overall objective of the

.»_Qh 9




Expenditure from
the Trust Fund.

said yojana and other welfare schemes of the State
and Central Government shall be,-

(a) to implement various developmental and welfare

(b) to minimize /mitigate the adverse impacts, during and

projects /programs in mining affected areas, and
such projects/programs will be complement to the
existing ongoing schemes/projects of the State and
the Central Government;

after mining, on the environment, health and socio-
economics of people in mining districts; and"

(c) to ensure long-term sust.ainable livelihoods for the

17.

(a)

(@)

affected people in mining areas;

The funds available with the Trust s'hall be utilized
for:-

High priority areas - at least 60% fund shall be

utilized under followmg heads:-

Drinking water supply-- Centralized purification
systems, . water treatment plants, permanent/
temporary water distribution network including

stand alone facilities for drinking water, laying of -

piped water supply system.

(b) Environment preservation and pollution control

measures — Effluent treatment plants, prevention of
pollution of streams, lakes, ponds, ground water,
other water sources in the region, measures for
controlling air and dust pollution caused by mining
operations and dumps, mine dramage system, mine
pollution prevention technologles a.nd measures for

working or abandoned mines and other air, water

and surface pollution control mechanisms required
for environment-friendly and sustainable mine

development .

10
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(c) Health care- The focus must be on creation of 399

primary/secondary/tertiary health care facilities in
the affected areas. The emphasis should not be only
on the creation of the health care infrastructure, but
also on provision of providing necessary staff,
equipment and supplies required f_of__making such
facilities effective. To that extent, the effort should be
to supplement and work in convergence with the
existing health care infrastructure of the local
bodies, State and Central Government. The expertise
available with the National Institute of Miners Health'
may also be drawn upon to design special
infrastructure needed to take care of mining related
illness and diseases. Group Insurance Scheme for
health care may be implemented for mining affected
persons.

(d)  Education— Construction of school buildings,
additional class rooms , Laboratories, Libraries, arts
and crafts room, toilet blocks, drinking water
provisions, residential hostels for students/teachers
in remote areas, sports infrastructure, vocational
training - facility, engagement of teachers/other
supporting staff, e-learning  setup, other
arrangement  of transport  facilities - (bus/van/
cycles/ rickshaws/etc) ~and  nutrition - related
programs.

(e) Welfare of women and children — Special programs
for addressing problems of maternal and child
health, Iﬁa]nutriticﬁn, adolescence, infectious disease,
etc. can be taken up under the Trust.

(H Welfare of aged and disaﬁiéd people- Special
program for welfare of aged and disabled people .

(g) Skill development - Skill development for livelihood
~ support, income generation and economic activities
for local eligibl'e' 'pers'ons'. The projects/ schemes may
include training, development of vocational/ skill

development center, self employment schemes, .

ﬂ&/ AN
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support to Self Help Groups and provision of forward OO |

and backward linkages for such self-employment
economic activities .

(h) Sanitation - Collection, transportation and disposal
of waste, cleaning of public places, provision of
proper drainage and sewage treatment plant,
provision for disposal of fecal sludge, provision of
toilets and other related activities.

(B) Other priority areas - Up to 40% Fund shall be
utilized under the following heads -

(a) Physical infrastructure- Providing required physical
infrastructure and its maintenance — roads, bridges,
railways and waterways projects .

(b) Irrigation = Developing alternate sources of
irrigation, adoption of suitable and advanced
irrigation techniques.

(c) Energy and Watershedldevelg_pment — Development
of alternate source of energy and rainwater

. harvesting system . Development of orchards,
integrated farming and economic and restoration of
catchments.

(d) Any other measures for enhancing environmental
quality in mines bearing district. '

(i) The overall development of the area affected by

mining related operations in the District in

accordance with the Annual Action Plan prepared by -
the trustees of the Foundation for the purpose;

(i) Creation of the local infrastructure for socio-
€CconoInic purposes;

(i) Providing, maintaining —or upgrading of
community assets and services for local population
in the area affected by mining related operations;

12




W
(iv) Organizing or conducting training programs for 401
skill development and capacity building for creating
employment and self-employment capabilities.

Provided that a sum not exceeding 5% of the
total funds received by the Trust in the year may be
spent by the Trust for meeting its administrative or
establishment expenses. :

Provided further that the trust fund or any part
‘thereof shall not be used for advancement of any
loan or grants in cash to any of the beneficiaries.

Accounts and 18. (1). () The Managing committee shall maintain and
Audit - Jor cause to be maintained proper books of
accounts, documents and records with respect to
the Trust Fund to give a true and fair picture of

' the affairs of the Trust.

(ii) The accounts of the Tr-ustshall.be audited at
- least on completion of one year by a qualified
auditor. PR e~

(iii) ‘The auditors of the trust shall be appointed
by the Trustees from the list of approved auditors
notified by the Accountant General of the State in
the meeting of the Governing Council, on such
terms and conditions as may be decided by the
Trustees.

(iv) The auditors may be replaced by the Trustees.

(2) Notwithstanding anything to the _cqﬁt_réu.y in sub-
rule (1) the State Government may appoint an
quditor or auditors or may request the A.G. for audit
of a particular year or period on such terms as may
be decided by the State Government.

(3) The Trust shall forward the approved Budget and
Annual Plan along with Schemes and Projects for the
next ﬁr__lanéiai ye_a.r,' to the District Panchayat,
District Admi_histfation and the State Government

for publication on their respective website.

3 13
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Monitoring of the
amount payabie to
the Trust

Administrative
Arrangements

(4) The Trust shall prepare a quarterly progress
report in physical and financial terms in respect of
the approved Schemes and Projects within 45 days

of the close of the quarter and forward it to the

District Panchayat and District Administration |,
immediately thereafter for publication on their
respective website.

(5) The Trust shall forward the approved Annual
action plan report and the approved Audit Report

immediately after their approval by the Governing.

Council within 60 days of close of Financial Year to
the District Panchayat, District Administration, and
to the State Government along with Audit Report for
publication on their respective websites.

19. (1) Every lessee shall remit the amount payable to

20.

the District Mineral Foundation Trust into the credit
of such Bank account as the Foundation may
specify, under intimation to the officer to whom the
royalty.is payable.

-(2) Every officer who is authorized to collect royalty

shall maintain a register of the amount payable and
paid by each lessee and furnish the monthly
consolidated ' statement thereof to the Member
Secrctary of the Committee at the end of every
month. | :

(3) To ensure a better coordination synergy among
the schemes, the platform constltutecl under District
Development Cordination and Momtormg Committee
initiative  of Ministry of Rural Development
Government of India will monitor the schemes under
PMKKKY at the district level in. accordance ~with
guidelines of the said committee.

(1) The State Governments shall provide services of
the personnel wunder their control including
employees working in the District Panchayat for

b

. 14 4
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Liability of
Trustees

Remuneration

Z21.

22.

management of the Trust and for execution of the
Annual Plan as may be required for the purpose.

(2) The Trust may request the State Government to
provide required number of core personnel from its
departments or from regular employees of the Zila
Parishad or such other cadre, for providing
administrative and technical assistance to the Trust.
Services of such personnel shall continue to remain
in their own respective cadres. The Trust may bear

expenditure up to 3% of its accrued funds for this °

purpose.

(3) The Trust may also ask service providers to
provide such services as may be needed for smooth
functioning of the Trust and may provide for
incurring contingent expenditure for its functioning.

(1) The Trustees shall not be liable on account of
anything done in good faith, bonafide with due
diligence. The Trustees shall also not be liable or
resi)onsible for any banker, broker, custodian or
other person in whole hands the same may, in good
faith, be deposited or placed nor for the deficiency or
insufficiency in the value of any investments of the
Trust Fund nor otherwise for any involuntary loss.

(2) The Trustees and every attorney or, agent
appointed by the Trustees shall be entitled to be
indemnified out of the Trust Fund in respect of all

liabilities, losses and expenses incurred in execution

of the Trust or any of the powers, authorities, and
discretions vested in or delegated to them other than

those arising out of gross negligeiice and / or willful

misconduct, provided however that, such indemnity
shall not in any event exceed the total of the
Contributions. .

The Trustees shall not be entitled to any
remuneration for their services. '

15

403




Bt
B

mg seal of 23 The Trustees, in a meeting of the Governing Council 404
the Trust may decide to prov1de a Seal for the purpose of the

Trust and shall have power from time to time to

destroy the same and subst1tute a new seal in lieu

thereof. The Seal of the Trust _shall remam in the

custody of the Chairman of the Executlve Committee

and the Chairman shall have the authority to use

the same for and on behalf of the Trust.

Revocability 24. This Trust is revocable at the discretion of the State
Government. The Trust shall continue to exist till*
such time as may be decided by the State
Government. At the time of extinguishment of the
Trust, all the assets and the liabilities of the Trust
shall be transferred to the State Government.

(RAJ PRATAP SINGH)
Additional Chief Secretary
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UPPCB

_ ANNEXURE 8 (COLLY) 405

\%i Uttar Pradesh Pollution Control Board
*&%}ﬁ"ﬁ’m& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

170202/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA/2022 Date: 13/01/2023
To,
M/s
NEW INDIA MINERALS
Arazi No. 824K ha (Khand No. 03), Village- Agori Khas, Tehsil- Obra, Application Id-
District- Sonbhadra,SONBHADRA 201219 18669786

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NEW INDIA MINERALS located at Arazi No. 824K ha (Khand No. 03),
Village- Agori Khas, Tehsil- Obra, District- Sonbhadra, SONBHADRA,201219. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. ThisCCA NEW INDIA MINERALS granted for the period from 01/01/2023 to 31/12/2024 and valid
for manufacturing of following products.

S |Product Quantity Unit
No
1 Sand/Morrum 259104 Cubic MeterdY ear

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 20KLD Septic Tank Soak Pit

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.




(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be m4a@6
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Sand/Morru
m.

Emmission Quality Standards

SNo. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 | 65 | 55 | 55 | 45 | 50 | 40
4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.




5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA4 O 7
6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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1. Industry shall submit the bank guarantee of Rs 50000 in the prescribed format within 15 days for ensuring
the compliance of following specific conditions. Otherwise this CTO will be deemed cancelled.

2. This consent is valid for production capacity Sand/Morrum- 2,59,104 Cu meter/annum, by opencast and
manual mining in 16.194 hectare leased area at Arazi No. 824Kha (Khand No. 03), Village- Agori Khas,
Tehsil- Obra, District- Sonbhadra.

3. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC Identification No.
EC21B001UP196497 dated 01.12.2021, and submit its compliance report to UPPCB.

4. Industry shall ensure the compliance of order passed by Hon'ble NGT in O.A. No. 817/2022 Sandal
Parveen Vs Union of India and Ors.

5. If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

6. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District
Administration.

7. Industry shall submit the CA certified balance sheet within 15 days for fee verification. In case CTO fee
dues then it shall be submitted to the Board immediately.

8. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

9. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

10. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

11. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand/Morrum.

12. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

13. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

14. All trucks, tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission.

15. Water will be sprayed after loading activity (if Sand/Morrum collected could be dry condition)

16. The dust suppression measures like water spraying will be done on the haul roads and working areas.

17. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

18. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

19. Industry shall abide by directions given by Hon'ble Court, MoEF& CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.

20. Consent feesiif revised, shall be payable by industry from the date of its applicability.

21. Industry shall comply with the relevant provisions of Environmental Laws.

22. If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. N
RAJ EN DRA gﬁgi:ly signed by RAJENDRA

Date: 2023.01.13 20:09:49
SINGH 20530

Chief Environmental Officer (circle-2)
Copy to:
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Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.
RAJENDRA SINGH 53500 som002 0530
Chief Environmental Officer (circle-2)
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%. UTTAR PRADESH POLLUTION CONTROL BOARD
NN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. -

148529/U PPCB/Sonchhad ra(UPPCBROYCTO/air/SONBIHADRA/202
2

Dated : 25/01/2022

To,
Shn SUDHAKAR PANDEY
M/s SUDHAKAR PANDEY AND ASSOCIATES

ARAZINO. 824 KHA, KHAND NO. 04, LEASED AREA 12.368, VILLAGE-AGORI KHAS,
TEHSIL-OBRA, DISTRICT-SONBHADRA, U.P. SONBHADRA 231219
SONBHADRA

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

to M/s. SUDHAKAR PANDEY AND ASSOCIATES

Reference Application No. 14875673 Dated : 25/01/2022

1 With reference to the application for consent for emission of air pollutants from the plant of M/s

SUDHAKAR PANDEY AND ASSOCIATES. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 24/01/2022 to 31/12/2024 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

5 : - : o ; Digitally signed
Thi t is be d with th S f tent auth ; gitally sig
s consent is being issued with the permission of competent authority . AJAY by AJAY KUMAI

KUMAR  SHARMA
Date: 2022.01.2
For and on behalf of U.P.%M%trﬂ:m%%'ﬂ

Chief Environmental Officer (circle-2)

(P8 ) ts)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO

conditions on quarterly basis. A J AY KU M AR E:?SZIII: ;:ig‘{l':;l:y AJAY

SHARNM Amensa GRS
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U.P. Pollution Control Board 4 1 1

Dated : 25/01/2022
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of and/Morrum-197.888 Cu
Meter/Year.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval hefore making any madification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of fluc gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.
|

; Air Pollution Source Details

[ S.No Air Polution | Type of Fuel | Stack No. Parameters Height

1 Source

| 1 ' Dust emission Particulate water

i ’dunng manual | Matter sprinkling

. ' mining, | system and

| ‘transportation | Green Belt for
and ' controlling

1 loading/unloa dust emission.

| ding of

L |Sand/Morrum.

The emissions by various stacks into the environment should be as per the norms of the Board .
| Emission Quality Details Detail

S.No | Stack No Piraiiieter Standard
1 } Particulate Matter | Ambient Air Standard
as per E(P) Act 1986.

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Furthier quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1.This consent is valid for production of Sand/Morrum-197,888 Cu Meter/Year by openc4q 2
semi mechanized mining in 12.368 ha. leased area at Arazi No. 824 Kha, Khand No. 04, Villag8-
Agori Khas, Tehsil-Obra, District-Sonbhadra.

2 Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter no. EC21B001UP144167 dated
22.12.2021 and submit its compliance report to UPPCB.

3.If the lease agreement expires prior to 31-12-2024, then the validity of this CTO shall stand
expired simultaneously with the expiry of mining lease.

4 Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5.Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of sand/morrum.
6.Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

7.Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.

8 All trucks, tractors used in transportation of sand/morrum shall be covered by canvas sheet to
prevent dust emission.

9.Water will be sprayed after loading activity (if sand/morrum collected could be dry condition)
10.The dust suppression measures like water spraying will be done on the haul roads and working
areas.

11.Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

IIZ.Soh'd waste should be disposed in such manner, so that no water, air and soil pollution takes
place.

13.Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

14.Consent fees if revised, shall be payable by industry from the date of its applicability.

15.Industry shall comply with the relevant provisions of Environmental Laws.

16.1f closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Digitally signed by AJAY
Issued with the permission of competent authority . AJAY KU MAR KUMAR SHARMA
Date: 2022.01.25 15:00:28
SHARMA B

For anil on behsi€of U.P. Pollation Conteel Boari. .

Chief Environmental Officer (circle-2)
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GROUND WATER DEPARTMENT 411 3

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC029431
VALID FROM 20/12/2021 TO 19/12/2026
{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202109000019

Name of the Owner SURENDRA TIWARI

Designation Partner Company Name Ms New India

ug HUHL BT A Minerals

Company Address Brahmpuri colony, 28, jugauli crossing, faizabad r Authorization Letter Download

HU BT ar TRPR o

Address of the Applicant 190 Govindpur Ganesh Uttar Pradesh Application Form Serial SNBDO0921NBU0001
No.

Date of Submission 01/09/2021 Specimen Signature

Location Particulars

District Sonbhadra Block CHOPAN

Plot No./Khasra No. Arazi No. 824Kha (Khand No. 03) Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Proposed Well and Pumping Device

Date of 01/12/2021

Construction/Sinking of

the Well

Type of Well Tube Well/Boring Depth of the Well (In 40.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.50

Operational Device Electric Motor Rate of Withdrawal 30.00
(m®hr.)

Date of Energization (In Case of Electric Pump) 01/11/2021

Maximum Allowable Rate 30.00 Maximum Allowable 2.00

of Withdrawal (m®/hr.): Running Hours Per Day:



http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1
http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRLXTFC2ATopvIAFGXoF2dD15QhRZnz4oh1

7
Maximum Allowable 13500 Recharge Required 6750.00 4 1 4’

Annual Extraction of
Ground Water:



7/ 5
¢ This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extr ¢ .
ground water at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum
allowable annual extraction of ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated
overleaf.

» Holder of this NOC is hereby directed to assure annual recharge of 6750.00 cubic meter, as specified under the application form
within the given time period.

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at
outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the
contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if
the situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall
be made available to this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation
of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water
is being withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate
shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement
should be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
(DWLR) with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should
be provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and




/
for its validation. 4 1 6
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to
the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well
number, depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
* Any other condition(s) that may be imposed by the concerned Authority.
¢ In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD
Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground
Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five
years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m?3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :26/12/2021

Place:Sonbhadra

This certificate is electronically generated and does not require digital signature
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